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CORAM

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. *1480/93
T.A. No.

DATE OF DECISION 24-8-93

Prabhakar Jha and Ors.

Versus

CU ••••til ICT I j jill I I I .1,1 1.11 iSh .P. H•Ranic handan i, counsel

Peliiioner

Advocate for the PetitioDer(s)

Respondent

for the Respondcni(s)

The Hon'ble Mr. B.N.Dhoundiyal,MenDber(A)

The Hon'ble Mr. B,S, Hegde, Meinber(J)

1. Whether Reporters oflocal papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy ofthe Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

{delivered by Sh.B.H.Dhoundiyal,M(A^)

The nine applicants in this O.A. worked as

daily wagers in the office of the General Manager-euro-

Editor, Employment News and were also parties in

OA No.1137/92 decided earlier by a Bench of this '

Tribunal consisting of Hon'ble Sh.P.K.Kartha,

Vice Chairman(J) and one of us(Sh.B.N.Dhoundiyal).

delivered on 18.11,92 vdth the following directionsS-

1. " direct that the applicants shall be
continued to be engaged as casual
labourers so long as the respondents
need the services of casual labourers
and in preference to their juniors and
outsiders.



vacancies exist in the
Publication Division the applicant
should be considered for engagement
in other offices in the Ministry of
on dependingon the availability of vacancies.
•hey should also be considered for
regularisation in accordance with the
scheme prepared as mentioned in the
judgement of this Tribunal in Raj
Kamal*s case, ^

3. The respondents are directed not to
induct fresh recruits as casual
labourers through the Employment
Exchange or otherwise, overlooking
the preferential claims of th»
applicants.

2. A counter has been filed by the resoondente
uhlch it is stated that sons vacancies have bean

recoamanded by the S .I.u. The case is under

consideration of the Ministry «,d proce.s for

resul.risation uill be taken up on receipt of
sanction strictly in accordance uith the seniority.

3. The only regaining issue relates to

re-angageaent of Sh. Bhuuan Chandra Tiuari and

Prabhash Jha, Respondents have stated that they
remained absent uithout any intimstion-«,d they had
not given correct address, no nblfeuere sent to
ths". As ih.Tiuari had been uorking for 8 ysare

and Shri .ha for years . metural Justice demands
that the applicants are alloued to submit their

rspresentation. explaining the circumstances under



X
which they remained absant From duty. The

respondents shall consider the representation's

and if satisfied reengage them. In case the

representations are rejected speaking orders

shall be passed.

4. The 0«A, is disposed of with the above

observatiofY^ No order as to costs.
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